FIR n0.182]/2020
PS RG

26.05.2020

This is application for release of vehicle bearing no. DL-
9CAP-5512 on superdari.

Present : Ld. APP for the State.

None for applicant despite repeated calls.

It is submitted by Naib court of PS Rajouri Garden that the

vehicle in question has already been released ON superdart.

In view of the above, the application stands disposed off

being non maintainable.
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Ld. APP for the State.

Ld. counsel on behalf of the accused.

This is an application for bail filed on behalf of the accused.

~ Heard. File perused. Accused is in JC since 13.03.2020. Recovery has
peen effected. Charge-sheet is stated to have been already filed. No fruitful
shall be served by keeping the accused behind the bars. Considering the facts
stances of case, accused is admitted to bail on his furnishing personal bond in
of Rs. 10,000/~ with one surety of the like amount and further subject to the
that accused shall notcontactmecomplaananuwm\essesinammamerand
ﬁam doing anything which may hamper the due process of law.

Bail application disposed of accordingly.



FIR N0.637/2019
PS : Tilak Nagar
Uls 380/457/34 \PC
St. Vs. Shitu

26.05.2020

Present : Ld. APP for State.

Ld. counsel for accused.

This is an application for bail filed on behalf of the accused.
stated to be in 36 sinee 20.05.2020. NO

uitful purpose shall be served by keeping

d circumstances of case and
d in the

Heard. File perused. Accused is

previous involvement has been reported. No fr
the accused behind the bars. Considering the facts an
nature of the offence, accused is admitted to bail on his furnishing personal bon
f Rs. 20,000/- with one surety of the like amount and further subject

accused shall join the investigation as and when required, shall not contact
st from doing anything which may

to the

sum O
condition that
the complainant/witne€sses in any manner and desi
hamper the due process of law.
Bail application dis

be given dasti to Ld. Couns

posed of accordingly.

“ cused as prayed for.

Copy of the order



FIR n0.103/2020
PS Nangloi

26.05.2020

An app!ication for grant of bail uls 437 Cr.P.C of accused/applicant
Sher Singh has been moved.

Present : Ld. APP for the State.
None has appeared on behalf of the applicant.

Earlier also none had appeared to pursue the present
application.

Accordingly, the .present application is dismissed for non

prosecution.

Kumar-1)
st)-02/THC/Delhi



FIR n0.162/2020
PS Mundka

26.05.2020

An application for release of vehicle bearing no. DL-8SCS-5851 has
been moved.

Present Ld. APP for the State.
None has appeared on behalf of the appacant
Earlier also none had appeared 10 pursue the presem
application
Accordingly,

the present apphc
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IN THE COURT OF THE DUTY MAGISTRATE, 1LD. MM,
DISTT. WEST, TIS HAZARI, DELHI

T
3‘,\'-» PERFORMA FOR URGENT HEARING*
(TO BRE FILLED BY LAWYER/ LITIGANT)
(FOR CRIMINAL MATTERS)

%igaBrief description of the case/application:

Application for release of vehicle
no.GJ—lS—CD—l283 on superdari. The
charge sheet has been filed and NDOH -

09.06.2020
Name of Judicial DistExist ¢ WEST District

2 FIR NO. and Police Sstation

FIR NO.: 034517/2018 % 31S 379/411 1P
. PUNJABI BAGH 1ISC Crime Branch-

chanakiya purt

4. Offence Reported °: u/s 379/411 1PC

5. Whether the chargesheet has been filed

the Name of the trrial court:YesS

on before A3

if so,
trial of the case 18 goind

court of 4. CMM, West, Tis Hazari CO

Delhi

6. Whether the application ijs first

Bl ke YO8,



FIR No, 37612020
: PS Rajouri Garden
State Vs, Happy @ Kamal Kaliya S/0 Ramesh Kumar Kalivg

U/s379/511/34/188/269 IPC
24.05.2020

Application for status report regarding illegal detention

of applicant / accused filed on behalf of applicant.
Present: Ld. APP for the State

None on behalf of the applicant.

Reply of Jail Superintendent filed. Reply perused. Jail
Superintendent is directed to release the applicant if the address of
accused is verified as per the directions of the Court vide order dated
20.05.2020 and accused is not required in any other case.

Copy of this order be sent to the concerned Jail

Superintendent.

Application stands disposed off.

H KUMAR-II]
est)/THC/Delhi:24.05.2020



FIR n0.178/2020
PS Naraina

An application for release of vehicle bearing no. DL-1LY-6638 has
been moved.
Present : Ld. APP for the State.

None has appeared on behalf of the applicant.

Earlier also none had appeared to pursue the present

apphcation.

Accordingly, the present application is dispsssed for non

prosecution : &

26.05.2020



E.FIR no.04556/2020
PS Hari Nagar

Uls 411/34 \PC

st. Vs. Parmod @ Ganja

26.05.2020

Present : Ld. APP for the State.
Ld. counsel for accused.

This is an application for bail filed on behalf of the accused.
12.03.2020. Recovery has

Heard. File perused. Accused is in JC since
keeping the accused behind

already been effected. No fruitful purpose shall be served by

the bars. Considering the facts and circumstances of case, a

ond in the sum of Rs. 10,000/~ with one sure
he investigation as and when

y manner and desist from

ccused 1S admitted to pail on
his furnishing personal b ty of the like amount

and further subject to the ¢
required, shall not contact th

ondition that accused shall join t
e complainant/witnesses in an

he due process of law.

doing anything which may hamper t
f accordingly.

Bail application disposed 0

iven dasti 10 Ld. Counsel

Copy of the order be g r accused as prayed for.

Duty MM(West HC/Delhi
26.05.2020




FIR n0.296/2020
PS Kirti Nagar

26.05.2020

Present : Ld. APP for the State.

None for applicant despite repeated calls.

Be put up before Ld. Duty MM concerned for 30.05.2020.




FIR no.548/2020
PS Punjabi Bagh

26.05.2020

Present : Ld. APP for the State.

None for applicant despite repeated calls.
Report also not filed.

Let the report be called from the 10/SHO concerned for
30.05.2020.




FIR N0.540/2020

PS Nangloi
26.05.2020
This is application for release of vehicle bearing no. DL-
4CAW-0851 on Superdari,
Present - Ld. APP for the State.
None has appeared on behalf of the applicant.
Earlier alsg none had appeared to pursue the present
application.
Accordingly, the present application is dismissed for non

prosecution.




FIR n0.152/2010
PS Rajouri Garden

26.05.2020

This is application f ing interim bail by the next
date of hearing i.e. 22’3&2020. or extending in y

Present : Ld. APP for the State.
None has appeared on behalf of the applicant.

Earlier also none had appeared to pursue the present

application.

Accordingly, the present application is dismissed for no

prosecution

Duty MM (Wes HC/Delhi



26.05.2020

Present :

FIR no.20/2020
PS Nihal Vihar

Ld. APP for the State.
None for applicant despite repeated calls.

Report also not filed.

Let the report be called from the |IO/ISHO concerned for




FIR n0.172/2020
PS Nihal Vihar
St. Vs. Deepu

26.05.2020

Present : Ld. APP for the State.

None for applicant despite repeated calls.

Be put up before Ld. Duty MM concerned on 29.05.2020.




h, |
Case no.1367412016
u/s 138 NI Act
26.05.2020
Present 4 Counse| for accused.
File not PUt up before the court.
Ahlmad is directed to contact the concerned Ahlmad on his
mobile phon

M
€ 1o ensure that the file is put up before the Ld. Duty M
concerned on 20052000

Be put up for consideration on 27.05.2020.




FIR N0.183/2020
PS Hari Nagar

26.05 2020

AN applicati
2 movedfm for release of vehicle bearing no. DL-4SDA-1185 has

me;t‘m Ld App for the State

None ha

S appeared on behalf of the applicant.

Earher also none

had appeared 1o pursue the present
apphcation

HOsSecuton

Accordingly, the present application is dlzﬂiiied for non

(Deepak Kun
Duty MM (West)-
26.054




FIR N0.183/2020
PS Hari Nagar

26.05 2020

AN applicati
2 movedfm for release of vehicle bearing no. DL-4SDA-1185 has

me;t‘m Ld App for the State

None ha

S appeared on behalf of the applicant.

Earher also none

had appeared 1o pursue the present
apphcation

HOsSecuton

Accordingly, the present application is dlzﬂiiied for non

(Deepak Kun
Duty MM (West)-
26.054




an—
Case no0.5504/2017
ul/s 138 NI Act
26.05.2020
Present : Counsel for accused.

File not put up before the court.

Ahlmad is directed to contact the concerned Ahimad on his

mobile phone to ensure that the file is put up before the Ld. Duty MM
concerned on 27.05.2020.

Be put up for consideration on 27.05.2020,

(Deepak
Duty MM (West)
26.05.




Case n0.13677/201¢
u/s 138 NI Act

26.05.2020

Pre :
sent Counsej for accused.

File not put up before the court.

Ahimad is directed to contact the concerned Ahlmad on his

A
nabile phone 1o ensure that the file is put up before the Ld. Duty MM
Be put up for consideration on 27.05.2020.

concerned on 27.05.2020.

(Deepak Kumaf-1)
Duty MM (West)-02/] HC/Delhi
26.05.202



Case n0.13676/2016
uls 138 Ni Act
L)
R - Counsel for accused.
File not put up before the court.

Ahimad is directed to contact the concerned Ahlmad on his
> phone w0 ensure that the file is put up before the Ld. Duty MM
d on 27.05.2020.

Be put up for consideration on 27.05.2020.

ar-1)
Duty MM (West)- HC/Delhi




I S

Casnruml36ﬂﬁ2016
u/s 138 NI Act

26.05.2020

Present - Counsel for accused.

File not put up before the court.

Ahlmad is directed to contact the concerned Ahimad on his
mobile phone to ensure that the file is put up before the Ld. Duty MM
concerned on 27.05.2020.

Be put up for consideration on 27.05.2020.

(Deepak ’iK mar-1) A
Duty MM (West)-02/THC/Delhi
26.05.2020




I S

Casnruml36ﬂﬁ2016
u/s 138 NI Act

26.05.2020

Present - Counsel for accused.

File not put up before the court.

Ahlmad is directed to contact the concerned Ahimad on his
mobile phone to ensure that the file is put up before the Ld. Duty MM
concerned on 27.05.2020.

Be put up for consideration on 27.05.2020.

(Deepak ’iK mar-1) A
Duty MM (West)-02/THC/Delhi
26.05.2020




FIR n0.434/2020

PS RG

Uls 33/38/58 Delhi Excise Act
St. Vs. Prem Singh

Ld. APP for the State.
Ld. counsel for accused.

This is an application for bail filed on behalf of the accused.

Heard. File perused. Accused is in JC since 08.05.2020. Recovery has
dy been effected. No fruitful purpose shall be served by keeping the accused behind
ba.rs Considering the facts and circumstances of case, accused is admitted to bail on
‘ﬁ;lmishing personal bond in the sum of Rs. 10,000/ with one surety of the like amount
irther subject to the condition that accused shall join the investgation as and when

, shall not contact the complainant/witnesses in any manner and desist from
anything which may hamper the due process of law.
' Bail application disposed of accordingly.

Copy of the order be given dasti to Ld. Couns



FIR n0.294/2020
PS Punjabi Bagh

26.05.2020
This is an application for releasing vehicle No. DL-10CG-9366 on superdari.
Present:- Ld. APP for the State.

Applicant Vinod Kumar with counsel.

Report has been filed on behalf of 10. Same be taken on record. Heard. Perused.

Instead of releasing the vehicle on superdari, | am of the considered view that the vehicie
has to be released as per directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal
Desai Vs. State of Gujrat, AIR 2003 SC 638. The view of the Hon'ble Supreme Court has been reiterated
: by Hon'ble Delhi High Court in case titled as Manijit Singh Vs. State in Crl. M.C. No. 4485/2013 dated

- 10.09.2014 wherein it has been held that :

“1. Vehicles involved in an offence may be released to the rightful owner after prepari
detailed panchnama; taking photographs of the vehicle, valuation report, and a security bond.

’ 2. The photographs of the vehicle should be attested countersigned by the complamant
- accused as well as by the person to whom the custody is handed over.

3. The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs along with the valuation report should suffice for the purposes of evidence.

4. Return of vehicles and permission for sale thereof should be the general norm rather than

5. If the vehicle is insured, the court shall issue notice to the owner and the insurance
for disposal of the vehicle. If there is no response or the owner declines to take the vehicle or
s that it has claimed insurance/released its right in the vehicle to the insurance company and the

ce company fails to take possession of the vehicle, the vehicle may be ordered to be sold in

6. If a vehicle is not claimed by the accused, owner, or the insurance company or by a third
Mbe ordered to be sold by auction.”

Considering the facts and circumstances and law laid down by higher courts, vehicle No. DL-
in guestion be released to the rightfullregistered owner on furnishing security bond as per
1 of the vehicle. After preparation of panchnama of the vehicle and furnishing of securty
directions of Hon'ble Supreme Court, the vehicle shall be released by the 10.

- Panchnama and valuation report shall be filed in the court alonqwnh charge sheet. Copy of

Duty M 0)-02/THC/Delhi
5.2020
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FIR no.41212020
PS Paschim Vihag

26.05.2020
asing vehicle No. DL .8SCL-2272 on superdari

This is an application for rele
Present:- Ld. APP for the State.

Applicant Bijender in person

Report has been filed on behalf of 10. Same be taken on record. Heard. ed
rdari, | am of the consigered View thiat th

Instead of releasing the vehicle on supe
Supreme Court I Case
Supreme Court has been

in Crl. M.C. No. 4485/2013 dated

tiled as Sunder Bhai Ambaltal

has to be released as per direcions of Hon'ble
Desai Vs. State of Gujrat, AIR 2003 SC 638. The view of the | lon'ble eerate
by Hon'ble Delhi High Court in case tited as Manjit Singh Vs. State
10.09.2014 wherein it has been held that :

“1. Vehicles involved in an offe

nce may be released to (he rightful owner after pre
detailed panchnama; taking photographs of the vehicle, valuation report, and a set urity bond
signed by the comj

2. The photographs of the vehicle should be attested counters
on to whom the custody is handed over
The panchna

hicle should not be insisted upon during the trial

accused as well as by the pers
widence

3. The production of the ve

with the valuation report should suffice for the purpose: of ¢

and photographs along
le thereol should be the general norm rat

4. Return of vehicles and permission for sa

owner and the msural

the exception.
5. If the vehicle is insured, the courl shall issue notice to the
\r declines to take the vehicle o1

he vehicle. If there is no response or the ownt
vehicle to the insurance company and the

company for disposal of
s that it has claimed insuranc
i in

any fails 10 take poss

inform e/released its right in the
. may be ordered to be SOK

insurance comp

ession of the vehicle, the vehicle
“(‘ mnsurance k‘UHM\H‘»\’ or by a fhadd

auction.
6. If a vehicle is not claimed by the accused, owner, or

it may be ordered (0 e sold by auction.”
imstances and |

ered owne
f the vehicle and furnishing of

aw laid down by higher courts, vehicle No. DL

¢ on furnmishing security bond as pet

person,
Considering the facts and circt
leased to the rightfullregist
aration of panchnama 0
vehicle shall be released
{ alongwith ¢l

8SCL-2272 in question be re
gEguUrty

{ of the vehicle. After prep
‘ble Supreme Cour, the

{ by the 10

arge sheet Coby

el

valuation repor

hond as per directions of Hon

Panchnama and valuation re be filed in the cout

R

port shall

this order be given dasti to applicant.
(Deepak Ku ‘!mgn
Duty MM (West)-( AHCiDelh
26.05.2020



FIR n0.168/2020

PS Nihal Vihar

Uls 25/54/59 Arms Act
St. Vs. Kishan

26.05.2020

t Present - Ld. APP for the State.

Ld. counsel on behalf of the accused.

This is an application for bail filed on behalf of the accused.

Heard. File perused. Accused is in JC since 13.03.2020. Recovery has
already been effected. Charge-sheet is stated to have been already filed. No fruitful
purpose shall be served by keeping the accused behind the bars. Considering the facts
and circumstances of case, accused is admitted to bail on his furnishing personal bond in

the sum of Rs. 10,000/- with one surety of the like amount and further subject to the

condition that accused shall not contact the complainant/witnesses in any manner and
~ desist from doing anything which may hamper the due process of law.

Bail application disposed of accordingly.

(Deepak Kumatr-1)
WY MM (West)-02/THC/Delhi
26.05.2020
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Bt Vs, Gaurav @ Gor Slo Jagpal
U/s 379/411

26,05,.2020

This is application seeking report from the Jail Authority
concerned qua the release of accused Gaurav @ Gori,

: Present L.d. APP for the State,
None for the applicant despite calls,

Report received from the Jail Superintendent concerned.

p.._ i s per the report of the Deputy Superintendent, Central Jail
. no.3, Tihar, accused was not released from JC as he is required in
another case FIR n0.137/2020 PS Punjabi Bagh and FIR no.034513/2019
PS Hari Nagar,

In view of the above, the present application stands disposed

(Deepa
Duty MM (We
26.05.2020

HC/Delhi
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FIR no. 41312020
PS Paschim Vibay

26 05.2020
This is an application for releasing vehicle No. DL-1CAB-2650 on superdari
Present Ld. APP tor the State

Applicant Govind Khangawal in person

Report has been filed on behall of 10, Same be taken on record. Heard. Perused

instead of releasing the vehicle on superdari, | am of the consudered view

fias 1o be released as per directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal

i

Desai Vs. State of Gujrat, AIR 2003 SC 638. The view of the Hon'ble Supreme Court has been renerated
by Hon'ble Delhi High Court in case titled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated

10.09.2014 wherein it has been held that

1. Vehicles involved in an offence may be released to the rightful owner aftes
detailed panchnama; taking photographs of the vehicle, valuation report, and a security bond
2. The photographs of the vehicle should be attested countersigned by the compiaina
accused as well as by the person to whom the custody is handed over

3. The production of the vehicle should not be insisted upon during the trial. The panchnama

and photographs along with the valuation report should suffice for the purposes of evidence

thasr 1h

4. Return of vehicles and permission for sale thereof should be the general norm rath i

the exception
5 If the vehicle is insured, the court shall issue notice to the owner and the insurant

J

company for disposal of the vehicle. If there is no response or the owner declines to take the vehic

informs that it has claimed insurance/released its right in the vehicle to the insurance company ar

insurance company fails to take possession of the vehicle, the vehicle may be ordered (o be

auctor

6. If a vehicle is not claimed by the accused, owner, or the insurance company or by a

J
person, it may be ordered 10 be sold by auction.”
Considering the facts and circumstances and law laid down hy higher courts, vehicle No. DL

1CAB-2650 in question be released 10 the rightfullregistered owner on furnishing security bond as per

valuation report of the vehicle. After prep
Supreme Court, the vehicle shall be released by the 10

(14"

aration of panchnama of the vehicle and furnishing ol security

bond as per directions of Hon'ble

panchnama and valuation report shall be filed in the court alongwith charge sheet. Copy of

this order be given dasti to applicant.
—

ﬁ (Deey vxx:_:.: )
Vpd])-02/THC 1Delh
26105.2020
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